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to Question 

D.G. (Min. 01 
Commerce) 

[Mr. Speaker] 
The Committee further decided that 

discussion regarding treatment meted 
out to Harijans in certain districtil m 
Andhra Pradesh. Uttar Pradesh etc. 
might be fixed at 6.30 P.M. on Thur-
sday. the 4th April 1968. subject to 
the Home Minister making further 
statement about Harijans bpiore that. 
The Home Minister has been request-
ed to make the statement as entry as 

possible. . 

The Committee also deck1ed that 
further discussion on the . l'lotion 
moved by Shri Nath Pai on the 21lth 
February. 1968 regarding Bihar might 
be fixed at 6.30 P.M. on Thw·sday. 

the llth April. 1968. 

12.54 HRB. 

CORRECTION OF ANSWER TO SQ. 
NO. 573 RE CEMENT ALLOCATION 

AND CO-ORDINATING 
ORGANISATION 

THE MINISTER OF INDUST-
RIAL DEVELOPMENT AND COM-

PANY AFFAIRS (SHRI F. A. AH-
MED): In reply to a supplementary 
question put up by Shri P. Ramll-
murti on the Starred ·Question No. 
673 on 12th March, 1968, I stated that 
'theY (CACO) had also agreed to 
supply one-third of their production 
for Government requirements.' On 
verification I find that the CACO had 
agreed to supply half of their prod uc-
tion for Government requirements. 

Party got Rs. 14,64,155. the CcmgnISS 
Party Rs. 10.06,000. Jan.Sangh .Ib.. 
5,12,200. National Conference .Ib.. 
2,08,000 and Jana Congress Rs. 2,25 ...... 

In reply to another supplemenlMT 
question put up by Shri Supakar • 
stated that 'the work has been takea 
over by the Cement Corporation .... 
we hope that the dues to the S'l'C 
will be paid by the Corporation \dD 
are takine action regarding other 
question also. But the exact posit--. 
is that 'the amount of Rs. 39'91 Iakhs,. 
has since been credited by thhi Orga-
nisation (CACO) in a joint at:couat. 
with the Government of India and. 
the Cement Manufacturers' Associa-
tion, in January, 1968. The CerDl!llllt. 
Corporation of India are taking ~ 
lion regarding other question.' 

12.55 HRS. 

"DEMANDS FOR GRANTS, 19611-69-
Contd. 

MINISTRY OF COMMERCE~Co"tll_ 

MR. SPEAKER: The House willi 
now resume further discussion on lYle 
Demands relating to the Commerne 

Ministry. Mr. Ghosh was spea~ 

He has already taken 5 minutes_ ~ 
may continue his speech and C(mcJ~ 
in another 5 minutes. 

SHRI P. K. GHOSH (RanchO: ~ir. 
I was saying that the appointment .L 
sel'ing agents by the STC' and MM'IC 
should be discontinued. This leads w 

In reply to another question put more and more profiteerin~. Ti\te 
up by Shri Vasudevan Nair, it is re- agents never sel! the good3 at th'" 
ported that 'so far as the amount prices fixed by STC or MMTC'. They 
given to political parties is concern- always sell it in black-market ... 
ed, it is Rs. 34,15,355 out of which the make huge profits. But whenever 
Swatantra Party got Rs. 14,64,000, the there is a loss, these agents .. 
Congress Party Rs. 10,06,000, Jan back upon the STC and say, uy_ 
S8ngh Rs. 5,12,000, National Confe- share a portion of the loss." I am IIU'-
renCe ·Rs. 2,08,000 and Jana Congress se'f a member of the Committee of. 
Rs. 2.25,000. There appears to be a Alkalis. I know that caustic soda -

typographical error. It should be, being imported through the STC'. 7be 
'so far as the amount given to 1)oliti- STC engaged 'agents for QlStribulila 
ca' partif!S is concerned, it is Rs. 34, and sale of this caustic soda and tbl!:r 
15,355 Ollt of which the Swatantra made huge profits upto 1966-67. Bat. 
--.Moved -wlth'-the recommimda-tl~'o-n-of~th:-e President. 
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in 1967-88 there was a loss due to re-
cession in the market. But these age-
nts asked the STC to bear the loss. 
STC had to sustain a loss of Rs. 30 
lakhs on this. Therefore. I suggest 
that the STC should sell all imported 
goods by auction and not appOint any , 
agent. 

The entire international trade-ex-
ports and imports-should be taken 
over by Government and hant!led ,by 
agencies like the STC. I aeree with 
the minister that STC Mould not 
function on a no-profit no-loss basis, 
If STC functions in a businesslike 
manner, it is estimated that we can 
earn as much as Rs. 5,000 crares, 
which is as much as the annual l;Iud-
get of the Central Government. This 
money can transform the face of India 
if properly utilised. 80,21 request the 

Commerce Minister and Prime Minis-
ter to give thought to nationalisation 
of international trade. If we earn 
handsome profits from imports, we 
can sustain some loss in our exports. 

At present Government has to find 
the money for subsidy for exports 
from a separate account. This can be 
avoided if international trade is na-
tionalised so that with the profits 
earned from imports we can sustain 
the loss on exports. In that manner, 
our exports can also be increased, 

I welcome the decision to set up a 
committee to review the activities of 
STC. I suggest that Members of Par-
liament also should be put into that 
committee. 

Dr. Hazari has said in his report 
that the entrepreneurs who apply for 
industrial licences envisaee an im-
port of 60 per cent of their capital 
goods. I have no objection if the ma-
chines are not manufactured in India, 
But many of them are being manu-
factured in India, but still they im-
port them because their landed cost 
is cheaper. Some friends may say 
that the CGC-the Capital Goods 

Committee-is there to check all im-
POrt licences and it never allows rna-
chines manufactured in India to be im-
ported. The business community are 

very cunning. They throw dust into 
the eyes of the CGS members. They 
slightly chanee the specifications of 
the machines and thereby get clear-
ance from the CGC. I have authentic 
information about it sinc.e I am my-
self a businessman, if all the Imports 
and exports are handled by the gov-
ernment agencies there will be no 
chance of over-invoicing or under-
invoicing. 

13 HRS. 

MR. SPEAKER: Let him conclude. 

SHRI P. K. GHOSH: I can cont:-
nue my speech after lunch. 

MR. SPEAKER: No, he can take 
one or two minutes and conclude it 
now. 

SHRI p. K. GHOSH: I will try to 
be brief. 

If all the imports and exports are 
handled ,by the Government oIgencies, 
there will be no chance ;)f under-in- . 
voicing or over-invoicing. Now the 

businessmen keep a lot of foreign ex-
hange in foreign banks which is use!! 
for smuggling purposes. Smuggling in 

gold and other contraband is taking 
place only because of this money. If 
you go to BombaY, Calcutta or Madras 
you will find forein brands of ciga-

rettes and ,blades, although their im-
ports are banned, are openly selling 
in the footpaths. Since the han. Mi-
nister is a smoker I am sure he is 
aware of this position. 

I am glad that the Minister has put 
a ban on 260 items and restriction ot 
import on 197 items to all p.xcept the 
actual user himself. I also welcome 
the decision to !pve facilities In im-
ports as well in the matter of expan-
sion of such industries as are export-
ed 10 per cent of their products dur-
ing 1967-68. But I feel that small 

changes here and there would not 
carry us anywhere. A drastic change 
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[Shri P. K. Ghosh] 
is necessary iIi: order to put our inter-
national trade on sound foolmg. 
internationl trade should be nationa-
lised .. ' 

Lastly, the Ministry of Commere is 
over-burdened with work. There is no 
reason why the Commerce Ministrv 
should handle textiles, handicraft~, 
khadi and village industries and plan-
tations. I would suggest that ~he Mi-
nistry of Commere may be re-named 
the Ministry of International Trade 
and subjects like textiles handicrafts. 
khadi and vi!lage industries should 
,be taken out of Commerce Ministry 
and put ullder the MlIIlstry of Indus-
tries. Similarly, plantations, like tea 

and tobacco should be put under the 
Ministry of Agriulture. 

'1'T.:rm~.-rf : '~i'&1 ~;~, ..• 
MR. SPEAKER: She may continue 

her speech after lunch. We '.ave al-
ready spent 2 hours and 5 minutes on 
this Ministry. The Minister will beain 
his reply at 4 O'Clock. So, we will 

have another two hours for the 
Members. 

13.05 HRl;. 

The Lok Sabha ad;ou.rned for Lunch 
til! Fourteen of the Clock 

The Lok Sabha re-assembled after 
Lunch at five minutes past Fourteen 

of the Clock. 

[MR. DEPUTY-SPEAKER in the Cha.ir] 

DEMAND FOR GRANTS, 1968-69 

MINIsTRY OF COMMERCz-Contd. 
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l!:T;;r ~it I m'i l!:)(fr lfl!: ~ f<r. OfT" 
cmr <T~ ~ ;;'~T .rn ~ I ~T ~'ro" 
q.~ li"T >itm ~ I <TR" lf~ ~ Of if."': 
~~ lfl!: ~ ~;;r "i'lf~ 'J;fr:ri!iT 
~~~it ~~itl 'J;ff~ 
i\')(frlfl!:~ f<r.~m~~'J;f1<: 
~nr <r.r ;;rr fu~ l!:f(fr ~ ~ 
~r.if !fiT fm:r ~ 'J;ff'1" oit1Jl ~ ~r 
~~ ~ rr."OO .rn~ I 'J;ff'1";;'~ 
'fmit'J;ff~~ I ~~it'fT'I'1'fitit I 
II:t~i!iT "fT ~T l!i~ fiR, m .-m 
d'm rr.oo ~ -a~<lit "fT fl:r.r ~ 3I't 
'!f(fr ~ t -a~<lit 1ft ~ ~ 
fl:r<:r.fl" ~it lIT~ i!iT qT<f ~ 
~ I 'fTlf\' m ~t 'J;ff'1"m1!r~ if'fIlf I 
~ 5I"~ 'lJTqT<f ~~~~ 
1ft ~ qT<f q'Pf I ~ ~ lfl!: 
~ tflli ~~ ~ 'I?: -qt al 
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_ [1lfi1'f:fT <'f~:o(if] 
~ qT{<'I' 1fT ~r ~&r ~ it ~;r ;;ft 
;ft~ ~ ~;r;iT ~q; W1:f Slf1'iI' ~ I 

'{Of ~T ~ mil' it;;ir f~~;jf ~ 
~'l'lir it 9;f'lifT .;tfur;:r.r ~it! ~(fT ~ I 

~,ft if; f<'f~ 9;fTtr \fifo' "'l:iT~ ~~ Cf.f 4-
~q~) ~,i 'liMr I 

SHRI VASUDEVAN NAIR (Pe-er-
made): Mr. Deputy-Speaker, Sir, the 
Government has announced a new im-
port-export policy with great lanfare. 
We heard the Minister yesterday spea-
king over the All-India Rajio. ciaim-
ing that he is going to attain some-

thing very big, fol'owing this new 
policy. They say that it is a llew ex-
periment. They claim that it is a new 
strategy. Sir, the policy of this Gov-
ernment is oscillating like a pendulu:n 
following the disastrous bungling on 
the issue of devaluation. The Govern-
ment sought to experiment with !n1-
port liberalisation. Then they made 
tall claims and painted rosp pictures 
of a tremendous boost in exports. But 
we all know that instea.j of a bOOJt in 
expo:ts, . stagnation has set in. All 
kinds of arguments are now riven to 
explain away the phenomenon, Va-
rious kinds of remedies are proposed 
by the physicians in the Ministry f'll' 
the rl!covery of the patient. Ad hoc 
decisions and stop gap arfi1ngem~nts 
are proposed. 

Sir the new export policy will not 
make any dynamic chanie in the 
situation. It is not going to work mir-
acles and wonders. The causes of the 
malady lie deeper. Unless we are 
prepared to make fundamental de-
partures from the traditional policies 
follOWed till now, our foreiin ex-

. change crisis will not be basically 
solved. Even to-day We lire irrevo-
cably tied up with the capitalist 
wor'd. market. The position ('f the 
country as a supplier of raw materials 
for the adv.nced countries, the so-cnl-

led developed countries, essentiallT 
remains. even after 20 years ~ 
freedom. We could not make a su'b.-
tantial break from that position_ We 
are the victim of the diseriminat0I7 
trade policies of the advanced COUll-
tries. 

Now we naturally come to UNCT-
AD II. Almost every Memb2r wbD 
participated in the debate referred to 
UNACTED II. I hOPe the Governmeol 
ha:! no i1'usions about the ·)Ut~om~ or 
the deliberations, even frOm the very 
beginning. If the.Y had any gre·at illus-
ions, .the'y were only to blam~. 

Sir the UNACTED once again de-
mamt'rated the utterly ~elfish ~ttitu
des of the advanceu capitali.;t count-
ries. I was really surp:'iscd yesterday 
to hear my hOll frienj feom ti".' Swa-
tantra Party making the bnt:l:;tic 
st:ltemen! that the socialist ('u,tnltics 
were rcsDonslbl c for the f~,l'urt' cf tne 
UN ACTED II. Only;) SW:lntantra 
Member can make such:l fantastic 
statem2nt. Now, Sir, I do not "an~ to 
plead for the socialist countJ'l,·~ re-
cauSe facts arc lh''l·c. NoboJy cpcci:illy 
ca;l plead for them. I co.n lluote' Air. 
Man~lbhai Shah, I can qu Il~ r,lan.v 
other representatives of lh~ ruling 
Party, t"c representatives of t;lC Gov-
ernment even. I would request even a· 
Swat antra Member not to clo.'e his 
eyes completely to facts and facts of 

life. Sir, it is an attempt therelon.', 
at distortion of facts. 

The Government shou:d learn Pr0;-
per lessons from the rich experience 
of this Conference. I remember-if 1 
am not wrong-it is the Minister or 
Trade of the Government of Tanzania 
who made a statement I think. ill 
Bangalore. He has underlined the 
necessity of closer collaboration bel-
ween the countries of the Group or 
77. We have to adhere to the. Algien 
Charter as much as possible and re-
lenfiessty pursue to See that that dIar-
ter i9 implemented. It. isa very diIi-
cult condition, of course, b;Jt we have: 
to stick to that; . 
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Second·y. We have to stilI closely 
associate ourselves as far as trade is 

concerned with the socialist bloc. 
There is' no getting away irom ,t. So, 
these are the two conclusions, the 
two lessons that we could again reite-
rate following the experience of this 
international Conference. The exist-
ing direction of trade should subs-
tantially dive,rt itself in a different 
rent direction. I do not ~:Jggest that 
we shou'd cut off all the traditional 
contracts, but Our dependence on the 
capitalist world market has to end. 
This cannot be achieved without ear-
nest and serious efforts for self-reli-
ane and import-substitution. Self re-
liance is like a mantra far our Gov-
ernment and our Ministers but I 
would only requeSt them to put their 
hands on their hearts and to search 
their hearts and find out . , .. 

SRRI HARDA Y AL DEVGUN: 
(East Delhi): Have they a heart? 

SHRI VASUDEVAN NAIR: If they 
have a heart. I hope they have a heart. 
I would request them to search their 
hearts and find out whether they are 
really earnest about this self-reliance 
and import-substitution. At least I 
have personal experience of one in-
stance which I shall give later in my 
speech, where I can prove that they 
only consider it as a mantra and 
nothing more, but I shall come to that 
later. 

We haev all kinds of export p,omo-
tion schemes. The export promotion 
schemes have only helDed a handful 
of people to speculate on import licen-
ces. It is well known a'l over the 
country that they have made easy and 
quiek money., I suggest that an l1l-
quiry should be made in to how the 
export promotion schemes have work-
ed till now. If a proper inquiry were 
conducted, then many startlini facts 
will come out and then we ahall fir,d 
out how much money was made by 
a few business-houses by speculllting 
on UlIport Jlcences. I suggest that there 
should be an inquiry'on this question. 

Another fundamental issue which 
cannot evade our attention any lon-

ger is the issue of the institution that 
should be entrusted with the export-
import trade. From this side. the Mem-
bers of my party and those of several 
other parties in this House aud outside 
have been reiterating the great ne-
cessity of entrusting the export im-
port trade to the state lllachinery. 
We have been asking for the nationa-
lisation of the export-impo!·t trade. I 
know that it is very difficult for this 
Government to accept that proposi-
tion. 

We remember the famous ten-point 
programme of the Congress Working 
Committee; after the debacles in 1967. 
they had to talk something big at that 
time for diversionary pl11'pOSeS but 
they never mean what . they say. 
Otherwise, I do not understand why 
even now they are shirking and eva-
ding this VNY important and funda-
mental question as far as the foreign 
trade is concerned. In 1967 our foreign 

trade was worth nearly Rs. 3000 cro-
res. Even at a conservative calculn-

, tion. if that foreign trade worth Rs. 
3000 crores is handled by Government 
aHe!, nationalisation, our exchequer 
could expect an income of Rs. 300 ('Ta-
res per year at 10 per cent prcfit. 
The)'e are many other things which I 
have to say to justify this demand 
for nationalisation. I do not hh"f' the 
time, however, to go into the matter 
in detail. 

As regards the evil pratice3 that 
persist all along for the last several 
years of over-invoicing and under-m.-
voicing, sending sub-standard goocis 
to foreign markets etc., we know who 
is indulging in such practice5. Even 
my hon. friend from the Swatantnt 
Party will not deny the responsibility 
of his friends in that. So many other 
e'Vil practices are there. An enc1 to-
these evil practices can be .put only 
by the method that I have wggeated;, 

there is no half-way method. 

SHRI PILOO MODY; Question. 

SHRI VASUDEVAN NAIR: The 
present Jyatem of entrustiDI the bullr 
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of the foreign trade in the hands of 
private parties, both foreign and In-
dian, is benefiting only a few pel)ple 
in this country. As a mater of fact, 
Government and such people are hand 
in glove with each other and t: .. ey arl! 
sharing the loot at the time 0: elec-
tions, and we khow that also. That 
may be one of the reasons why the 
system is left as it is today. 

Now, I should like to touch upor. 
,one aspect of the working of this Mi-
nistry which is generally not co",",-

.. mented upon In this House. That 
is this practice of allowing ex-
port of Indian capital especially , to 

.countries Of Africa. Now Government 
may say that they want our help and 
collaboration for development. but we 
should like to be satisfied by Govern-
ment whether it is possible 
for these monopolies and big 
business houses in this country to ex-

port capital to other countries. even 
... when they say that inside the coun-
try. their resources position is very 
tight. We always hear this cry. But 

. here crores of rupees are bemg in-
vested by these very people Bir!as 
and others in Nigeria, Ceylon and 

,other countries. Recently there was 11 

.• report that there is going to be col-
laboration between some peop'e h-, 

.. Ceylon and the Birla Hou3e to set up 
some factories. 

How can this be allowed? Apart 
from the basic question of developing 
a new imperialism a new colcmalism 
and the political consequences flow-
ing therefrom, even from the point of 
view of financial resources inside the 
country for our development, how can 

, Government allow this ltind of export 
.. -of capital from India? This is a very 
important question which has to be 
seriously considered by this House. 

. Time does not permit me t.O go more 
-into it, but I think the House s:10uld 
.. discuss in detail later. 

I said.I would give at least one ms-
tance where this Government could 

,be exp05ed > beyond doubt in their 
.claim of self-reliance and import sub-

stitution You are also familiar with 
the subject. Last year, also 1 referred 
to it. I am referring to the questIOn 
of rubber, how QQvernment have al-
lowed indiscriminate import of raw 
rubber when this country is already 
self-sufficient in it. r do not know 
whether Government will cilal:enge 
me about my statement on self-su~
ciency in rubber. If they do, the~' 
need not worry about me; their o'vn 
Rubber Board, a statutory body 
has In categorical terms told Govern-
ment that we lire no longer in need of 
import of rubber. But what happen-
ed? I say tliere was a conspiracy bet-
ween Government and the tyre manu-
featurers because today the interna-
tional market is very favourable to 
them, the international price being 
much below the Indian price. So it suits 
then to haVe rubber from outside. So 
they pressurised Government and got 

it imported. In 1966 and 1967. 40,000 
tonns of raw rubber were impc.rte1 
costing nearly Rs. 13 ~rores we,rth 
foreign exchange. I say this foreign 
exchange was wasted, frittered away. 
For whom? For the benefit, profit 
and loot of the tyre manufatul'cr:;. 

What happened inSide the country': 
As far as the rubber produccrq are 
concerned, they were ruined. 1 do 
not have time to 20 into detaii5. They 
had a Tariff inquiry to fix the price 
of rubber. If I had time I CQuid have 
exploded the report of the commission 

as far as their recommendations c,~e 

concerned. Alll their premises wer"! 
wrong following that all thei:- con-
clusions were wrong. But G~vernrnent 
acepted those recommendations and 
imposed a price on our producers . 

In spite of that, they did not get it. 
Government say they haVe notified 
the price. But what happened to it. J 
should like Shri Dinesh Singh to ex-
plain. I do not plead for the big pro-
ducers--even with the present TJrl::e, 
they may be satisfied and happy-
but the present price is not actually 
given to the small producers. This 
is all done for the sake of a few busi-
ness houses against the interests of 
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producers in the country and wasting 
foreign exchange. This is a clear 
example which I can cite from my 
experience and the experience ot my 
State ... 

MR. DEPUTY-SPEAKER: Do :-lot 
strech rubber too far. Time is up. 

SHRI VASUDEVAN NAIR: I am 
not stretchinl: it. This is my last 
point. 

I want to ask one question about 
the jute problem. The Indian Jute Ma-
nufacurers' Association, I am told, is 
demanding a minimum export price. 
'rhey wanted a cut in export duties 
and Mr. Desai obliged them. Now, 
they are clamouring fOr minimum ex-
port price. As far as I can under-
stand, there is absolutely no caSe for 
a minimwn export price and (k)ven;-
ment should not be press!.1rised by the 
IJMA to fix a minimum export price. 

Cashewnut is an important commo-
dity which brings so much of foreign 
exhange to us. It is an industry which 
employees lakhs of workers ;n Kerala 
and it is going to face a very seriouE 
crisis. I am giving the warning. We 
depend upon imported raw nuts from 
Africa for these fatories. W" never 
-tried to produce raw nuts in this coun-
try. They had some ~chemes ~md I 
should like them to tell us the details 
so that one knows when we shall ach-
ieve self-sufficieny in this matter. Al-
ready we are challenged by Africa. 

The Deputy Minister knows the 
chronic crisis facing the coir industry. 
He was in Kerala to uiscuss some 
points' and he knows it personally 
and we shou!d like to be enlightened 
by him on the steps they propOse to 
take to protect this industry on which 
depend ten lakhs of people. It is not 
a small metter. 

I have to race acainst time. The sea-
food industries brin, us so much of 

foreign exhange. Deep see fishing 
trawlers are needed and Goven.ment 

could have arranged for trawelrs from 
abroad. What steps are they going to 
take to dig wealth from this gold 
mine of Arabian Sea so that we can 
earn more foreign exchange by th~ 
export of fish and fish products. 

I could have talked of so many 
other commodities which affect our 
country and our peOple and our ex-
port earnings. I am sorry to say that 
the policy today is an ad hoc policy 

and it changes like a oendulum, They 
do not have a longterm-polic,i they 
do not visualise the need to have 8 
transformation of policy, As lon~ as 
this suicidal policy remains, we shaJl 
never get over the crisis we :Ire in 
today. 

SHRI R. K. BIRLA (Jhunjhunu): I 
am thankful to you for givin, me 
opportuni ty to speak this afternoon 
and I shall immediately start bv re-
ferrin~ to the working of some of tlle 
organisations functioning under the 
Commerce Ministry. These or,anisa-
tions are said to play an advisory role 

and they have no direct responsibility 
but they simply tender advice. T..et 
lIS, for instance, take the Tariff Com-
mission. Government has de.:Jar~d 
this organisation to be completel., ou l-
dated But I am rather surprised that 
that it is still allowed to function lind 
anti it costs the exchequer about Rs. 
10 lakhs per year. I do not understand 
the purpose in allowing the 'rarifl' 
Commission remain alive ~ven now. 
The point is not whether it is an out-
dated or modern organisation. I say 
definitely that it is an ineffective or-
ganisation. Its recommendations may 
be accepted by the Ministry and tbl! 
Minister concerned, if they suit them; 
otherwise they are outri,ht rejected. 
Then there are the development 
councils and export promotion coun-
cils. They function in an advisory 
capacity and are not concerned with 
the workin, of the ministry. The 
meetings of these council, take place 
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at places !ike Ooty, Srinagar, Banla-
10rP. or other p'aees where there is 
some sort of a fascination Or attrac-
tion. A few months back a meetlOe' of 
the development council of thp ir.di-
j!enous machinery manufacturer5 was 
held at Oooty. I do not know why it 
considered to be the best place for 
holdinl( such a meetinl(. There are no 
machinery manufacturers in Ooty. Si-
milarlly, I had the experience of at-
tending a development ':OUllCll lllcet-
ing at Srinagar. Fortunately or Ull-
fortunately, I happened to be> a m2"'-
her of that counci' a few Y('8rS back 
(Interruptions.) I have only 11fteen 

minutes. It was a lo~ agenda and the 
Chairman told us that Wc would bke 
about two days to complete all the 
a2enda items. But thanks to !lOP effici-
ency of the Government officinls and 
of the Chairman WP finis,lcd all the 
items in on" hour. How? Most of th" 
agenda items were referred to t.he next 
meetin2 because we were j:;iven to 
understand that a lunch and reception 
were arranged at Pahalgam in honour 
of the Government officials and w(' 
haei to run there. I am 30r •. v to sey 
this but I think Mr. Qureshi will 
share this with me. We were to visit 
the Government wollen mills in Sri-
nagar and submit a reDort to (l1e Gov-
ernment why it was run-
ning at a loss. I do not know whell:e\' 
:.t. is making profits now hut at that 
time it was running at a heavy loss. 
To Our surprise We were given to 
understand that it was not n~ces~at'y 
for us to visit that mill. How are we 
going to submit a report to the Gov-
ernment, then, I asked. The reply 
eame that the report was already pre-
pared belore the Chairman left for 
Kashmir. These are the ways of 
working of the Councils and I say 
therefore that these councils should 
be abolished. We know very well that 
we spend about Rs. 30,000 for every 
such meeting and we can save lakns 
every year provided we ab:>lish them. 
WbO' ·will work in the· place of these 
co\lJ\CllS, IIOmebody m8J' ask. But there 
is no ~ork for them and whatever 
little work they ·do could' be done by 

the associations which are in the in-
dustry and whiCh could- be approved 
by the Government. 

We all know that Mr. }\/Iol'arji De-
sai was very particular about the );e-
duction of the expenditure. I am given 
to understand-it may be a stm ~'. r 
do not know-that he ·.vas ,g.>mi 
through the items of eXDcnditurc> or 
thp various ministries. he came acros, 
an item of eA-pense pertaining to the 
maintenance of one Mr: Bul'. H~ 
asked the concerned Minist"r ahnm 
this expenditure and as l,e v:as !Jot 
satisfied with the explanation. he 
thought it prop"-r to 1<0 to the p,'.rly 
directly we also know that Mr. Morar)i 
Desai is noted for his out s1'1l1:eOl px-
pressions. He docs not hother \'o'h('t!..'c 
such expressions arc liked by the peo-
ple of this category Ol' that category. 
He came to know that Mr. Bull was a 
dignitary from Holland illld hr' "."., 
II V. 1. P. He went to him and sai(~ to 
him: How are you; how d.> you 1:k<" 
ou:, country? Mr. Bull replied: Mr. 
Deputy Prime Minister I am thankful 
to you your kind enqui:'ies about me; 
I am keeping very well; I like tilc 

country. and I am given an air-condi-
ned room in summer and a centrally-
heated room in winter;· I feel very 
comfortable; see I have .;mproved my 
health. And as I told you, MOl'nrji-
bhai, knowing fully well that he was 
a dignitary from Holland, did not hE-
sitate to· tell him, "I am not satisllerl 
with your performance. And Mr. Bull 
replied 'Sir, you look to the appoint-
ment letter. I was appointed as ar. ad-
VIser.' Therefore I say that the people 
who work as advisers like Mr. Buli 
should be immediately displ'nseJ with 
by the Government; these posts must 
be abolished and all ouch bodies 
which are of an advisor llature ha\'l~' 

no place in our Government. 

I now come to the, 'raitHe· Com-
missioner's o1Bee. In shorty may laT 
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that this Textile Commissioner's office 
is nothing but a postmaster's oIDce. 
Invariably I understand, most of the 
matters are referred to Delhi. He does 
not take any decision. Here of c' ·urse 
a lot of delay takes place. The Com-

merce Minister, Mr. Dinash Singh, is 
very, very particular to dispose of the 
files as early as possible and as quickly 
as possible, so that he may be consi-
dered to be a successful Minister. Sir, 
I will also tell you somethin~ which 
my friends told me a few days 
back. My friend was tal1!:ing to a Mi-
nister of Cabinet rank-and I am sure 
he was not Shri Dinesh Singh--·and 
in the course of the discussiolls he as-
ked him a question. What are the 
basic qualifications for a ~linister to 
be considered a successful Minister?" 
And the Minister is said to have re-
plied "The basic qualification 1,,~ " 
Minister to bl' considered d3 success-
ful is tha.t what he spea~s others UO 
nut understand." But my friend im-
mediately retored that ihat is not so. 
He had put the same tytle of r;CI"';clOJlS 

to another Minister of Cabinet rank 
who was senior to the pre'/iou, one. 
having stayed for a longer ':im" in the 
Cabinet, and the reply was that the 

basic qualification fOr a s'J',e('~sluJ 

Minister is that what he ~peaks !le 
himself does not understand. I WOUld. 
therefore, saY that-and I am sure-

all these two basic qualificat.iom do 
not apply to the hon. !'>1r. Dinesh 
·Singh. He fully understands what he 
speaks. We !leop!e also fully 1lTlder-
stand what he speaks. 

AN HON. MEMBER: Are you sure? 

SHRIMATI TARKESHWARI SINHA 
(Barh): The two together do not 
understand anything! 

SHRI R. K, BIRJ,.A: If the people 
·do not' follow him, that is 1I0t the fault 
~f the Cqmmerce l'4inJster. That is a 
differe!lt story. I would request one 

thing of the hon. Minist~r, Shri Dines:' 
'Singh. He has .been. extremely b\lsy in 
various other political, social ;,nd eco~ 
nomic activities. They are all in th\l 
'interests of the country; there i". nQ 
-doubt about it. But. my request to 

him is that he should devote ·nore of 
his time to see that the tiles concern-
ing his Ministry are disposed of as 
early as possible. Inordinate (!I!lay 
makes a very bad impression in the 
eyes ot the people both sbroud and 
in our country. There are c()Jlabcra-
tors and financial institutions; they 
cannot wait for a longer time. . 

I will nOw give a few points and 
that is with regard to the way ill 
which the Government is lIpending 
our valuable froeign exchange which 
could have been eaSily saved 3nd 
avoided. I will give you some ex-

amples. I do not give them at ran· 
dom, aud I would -be very thankful if 
Mr. Qureshi and' Mr. Dinesh Singh 
would reply to my questions categori-
cally. During the current year, Up to 
November, 1967, power ca·pacitol'~ 

worth Rs. 80 lakhs were allowed to 
be imported, when indigenoUs manu-
facturers were in a pOsition to suPPlY 
all such capacitors to suit the delivery 
time of the indentors. But their quo-
tations were ignored. I do not know 
why. The Heavy Electricals, Bhopal, 
is a public undertaking, makes capa· 
citors; Universal Cabins, Voltas, Hicos 
and other manufacturers are in a poai· 
tiOl! to supply the entire' demand of 
the country. I can prove it. I have gD! 
he .details from where the capacitors 
were imported frOm the United King-
dom'; from Switzerland; from Jap311; 
and we spent Rs. 80 lakhs of foreign 
exchange during the current year, 
when we say that we are short of 
fDreign exchange. I would very much 
like to have a categorical reply to this 
question. 

Another strange thing is that the 
import duty On these capacitors, which 
is a finished product, is only 27-:-112: 
per cent ~hile the imPOrt duty on the 
raw I1lIIterials which are nOt. ay-allable 
in our country and which, are Im-
~rted to mallufacture. these capaeltors 
In our cOl,rntry varies from 50 to 100 
per cent. ThIs is something I cannol. 
understand. He shOUld Imnledlatety 
ban the Imports of all tYpes ot cape· 
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citors, wbich we can easily manUfac-
ture in the country. The duty on all 
the raw materials required for indi-
lIenoUII production of these capacitors 
~hould be verY substantially brought 
down. 

Coming to STC, I am not against 
ouch organisations, but I am against 
the mechanics of such organisations. 
I can five some clear examples. l'ila-
ment nylon yarn was imported at 
'15 d. per lb. when the internatiol'al 
market priCe was only 60 d. per lb. 
The STC has been selling this at a 
margin of 250 to 350 per cent. 
Is it not profiteering? Some of 
my friends sitting to my right 

say that private sector is making huge 
profits. But what about Government 
making a profit 0'( 350 per cent? I 
have never heard of that in mY life. 
Then STC exported Kolhapuri chap-
pale at 1.07 dollars per pair while pri-
vat~ parties were exportinll it at 1.25 
dollars per pair. Have we not lost 
v&Luable foreigneXChange in that? 
About sulphur, and non-ferrous metals 
like COPIPer. zinc and lead, /It what 
prices have they been importing them 
and at what prices are they thrustin/! 
them on the people? All these things 
~hOuld be enquired into without delay. 

I come to the woollen industl-y. 
When Mr. Manubhai Shah was minis-
ter. an a'greement was entered into 
between OUr Government and the 
Gcvernment of Australia in 1965 f.r 
Importing wool worth Rs. 2 crores. 
But only wool worth Rs. 97 lakhs have 
been imported so far after one year 
Dnd that is lying in the godowns of 
STe. which is paying damages, insu-
rance. etc .. and the quality of the wool 

is deterioratmg. Only wool worth 
Rs. 30 lakhs hag been lifted and the 
rest is lying there. The woollen in-
dustrY is working only upto 30 per 
cent of its installed capacity, based on 
two-shift working. All this shows that 
STC i~ not caPllble of manning the 
Import of wool, which is a very com-
lllicated and speciallsed job. 

In yesterday's paper there is a news 
item under the heading "STC nylon 
yarn costly-No bid by Punjab 
weavers". 

It reads thus: 

"Huge stocks Of imported nYlon 
yarn allotted to powerloom 

weavers are lYing unsold in tilt: 
godowns Of the Punjab State 
Small Industries Corporation at 
Amritsar and Ludhiana. WeavIng 
units are reluctant to buy yarn 
in view of the exorbitant prices 
auoted by the State Trading In-
dustries corporation at Amritsar-
and Ludhiana. 

The STC has imported only the 
first instalment of Rs. 2 crore,. 
worth of nylon yarn oUt of lotal 
allotment of Rs. 9 crores. But 
prices quoted by the STC leave It 
a margin of over 200 per cent even 
according to the revised rates an-
nounced recently in conformity 
with the price reductions an-
nounced by the indigenous yarn 
manufacturers. The'; market pric~ 
of nylon is appreciab'y lower 
than the STC prices." 

So what I have said earlier is cor-
roborated by this statement. So, I 
would say that this prOfiteering ~hould. 
be stopped immediately. 

One word about the Kandla {reI' 
port. a very important port. They ar:: 
going to spend Rs. 1 crore here. What 

is the progress of this port? It is pro-, 
ceeding at a dead slow speed. rwo 
factories have come into production 
and they have exported goods w.orth-
about Rs. 14 lakhs. It has come to our 

knowledge that Government is very 
,eriously thinking of having a free 
trade zone In Delhi alSO. Let them 
burn their fingers very wen at Kandla 
and then come here to burn their toes~ 
What is the' use of experimenting at 
Kandla and Delhi and other places" 
The way in which things are 
moving I have no doubt that Kandla 
free trade zone is going to be anothE'r 
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sick institution and that is going to 
be the headache of the hon. Minister, 
Shri Dinesh Singh. 

For want of time I could not refer 
to our trade with the East European 
countries. Anyhow, I thank the ·.;hair 
tor "iVlng me this opportunity. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHO. SHAFI QURESHI): Mr. De-
puty·Speaker, I have been heanr.g 
with great mterest the hon. Memoe!'s 
speaking On various topics concernmg 
the Ministry of Commerce. I shall deal 
only with a few topics, leavin& the 
most important problems to the Minis-
ter who will wind up the debate. 

The last speaker, Shri Birla, talked 
about STC. In this House there are 
two views about state trading. One 
view is that there should be no Statp. 
trading at all and the very idea of 
State trading is abhorrent. The other 
view is that we should have State 
trading and that we should see that 
more and more things are brought 
under State control. This divergence 
of views can be very well understood 
because It is the difference in ideology 
The Government as such has to take 
a rational practical view as to how 

thc trade and commerce of the COLln-
try has to be put on a balanced foot-
ing. 

SHRI C. K.. BHATTACHARYYA 
(Raiganj): About profiteering by STC 
there is only one view in the House 
that prOfiteering should be stopped. 

15 HRS. 

SHRI MOHO. SHAFI QURESHI I 
would like to point out that State 
trading is not a phenomenon peculiar 
to India. It is present in one form or 
another in almost 1111 the free cco~o· 
mies of the world and almost all thl'! 
western countries. 

We have to judge the functioning of 
STC since it entered the trade by Its 

results. I have seen a tendency JD 
-certain quarters to ctImplain WheOl-
e\'Er the STC enters any field that ir-
is a big profit-making organisation and-
it is doing its business at the cost of 
other private individuals. That is noi 
the case. The real position is that in' 
1963-64, when bifurcation took place 
and MMTC was separated from STC,' 
the total earnings of the STC were' 
about Rs. 8.9 crores. Since that time' 
the earnings of STC have gone up to 
Rs. 160 crores. This shows the trem-
endous increase in the amount of 
business that the STC is doing. Also, 
it is not only one particular ;:om-
modity that the STC is dealing WIth. 
It has been dealing with nearly 105 
commodities and it has 'tapped new 
sources for our products and for OUI: 
imports also. 

I will take up the export program-· 
me of the Corporation which falls into' 
five main groups: firstly, railway 
equipment; secondly, engineering 
goods including machine tools and~ 

manufactures of small industries;-
thirdly. chemicals, drugs and phar--
maceuticals; fourthly. consumer goods. 
prominent items being leather !oot-
wear and components, wigs and wig-
let5 and other human hair products. 
and woollen knitwear and textiles; 
and fifthly. fresh fruits including' 
bananas and fruit juices. 

15.01 hr!I. 

[SHRI G. S. DmLLON in the Chan'] 

These are the items where we can 
see a definite shift from the traditlonal 
to the non-traditional goods. STC 1~ 
not dealing in traditional commodit-
ies; that field is entirely left to pri-
vate enterprise. What the STC iI' 
doing-and it is very necessary for-
the development of trade of this coun-
try-is that it is establishing new 

markets where we can sell our non· 
traditional goods and commodities. 
This is somethin-g really very ccm-
mendable and we must be aPpreciative 
of the efforts of the STC. It has suc-
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cessfully made dents in some of t.he 
markets where possibly other deve-
loped countries have absolutely faH-
.ed.· This goes to the credit of the 
STC that they have been able to sec-

,ure new markets for our products. 

Taking the question of railway 
. wagons, han. Members will be pleased 
to see tha t the Corporation sign~d a 
.contract with Messrs Wikex of Hung-
ary for the supply of 500 fl·at foul'-
wheeler wllgons valued at Rs. 25 m;!-
lions and (;hese wagons have alr.;,ady 
been supplied. The other order L; for 
.about 1,500 wagons valued at Hs. 75 
millions to the same firm which will 
:be supplied by 1970. An offer has 
been made for the supply of railway 
rolling stor:k to Poland and a larger 
'tender for the supply of 2,000 wagcLs 
'to New ZEaland is under negotiation. 
·Ceylon. Burma and Senegal arE' the 
other buyers of Indian wagom, 

The STC has recently wan a glo!Jal 
tender in the fa~e of fiercest interna-

tional com petition far the supply of 
1,100 raiJw lY wagons valued at Rs. 80 
millions to the Korean National Rail-
. way. Han. Members would knOW that 
while thi! tender was there. UK. 
USA, Japan and other dev~loped 
countries 'ere in the field and it is 
really com mendable on the part of the 

'STC to ~ ave achieved this umque 
countries were in the field and it is 

'something which goes to the credit of 
'the STC. 

SHRI PlLOO MODY: At what 
price? 

SHRI NOHD. SHAFI QURESHI: 
'Recently we have signed another 
agreement for the supply of 2.000 
wagOns to the USSR and this supply 

'is to go uI' to 10,000 wagons per yenr. 

Then, I come to other engineering 
goods. We have seen that the 
developments in the engineering 

'liufuatry have been very commends-

ble. Our exports in 1970-71 are ex-
ipected to touch a peak figure of Rs. 100 
crores for engineering goods. We have 
seen its development in various parts 
of the country. Mostly, Punjab is far 
ahead in developing this small-scale 
industry. The STC has also entered 
this trade, not as a competitor of these 
people but as a supporter, because 
STC has got a bigger machinery. It 
can give marKet information to the 
small-scale industry people and it call 
tell them what goods are required bY 
the sophisticated world market out-
side. That Way it has not only helped 
itself but it has considerably helped 
and brought about an expansion or 
the market for our engineering gOO~S 
abroad. 

The exports of engineering goods in 
1966-67 through the STC were of thE' 

order of Rs. 13 millions and dUring 
1967-68 the exports are expected to be 
of the order Of Rs. 15.5 millions. This 
coupled with the increase in the pri-
vate industry from Rs. 38 crores to 
about Rs. 70 crores and to Rs. 100 
crores is itself indicative of the fact 
that the STC has come into lhe field 
as ,a helper, a supporter, a guide to 
the engineering industry in tilis 
country. 

Coming to other items of expOrt by 
the STC which include chemicals, the 
Corporation exported many kinds of 
chemical products. Here I would like 
hon. Members to note the fact that '.he 
private exporters were exporting these 
very chemicals at a very low rate. It 
was when the STC entered the market 
in a big way that the Government of 
India were in a pOsition to obtain a 
better price for our exports and thu~ 
increase our earnings of foreign ex-
change. 

The Corporation has been exporting 
mercllric oxide,' gum' resin. chrome 
pigments, zinc phosphate, non-sollPY 
detergents, washing powder, sodium 
bichromate, aspirin etc. fOr aboUt 
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RII. 16 millions in 1865-66. In addition, 
.. teps were taken for the export of 
.other chemicals, such as raW ~tro
leum coke, etballol, methanol, dru,1 
.811d. pharmaceuticals, turpentine, na-
phtha naphthalene and bleaclung 
powder. Here, the price which the 
STC was able to get is this. For 

.example, in the case of raw petru-
leum coke, where the private trade 
was selling at 13 pounds c.i.f., the 
·Corporation was able to sell at 18.5 
,Pounds per tonne f.o.b. This shows 
.a considerable increase in OUr foreIgn 
exchange earnings. Similarly, in the· 

.case of naphtha, as against the F~le 

by private firms at 14 dollars per 
tonne, the Corporation was able to 
raise it to 18 dollars per tonne. In the 
,case of molasses also, the price was or 
the order 01' 11 dollars per tonne whiCh 
'Was raised, within a year, to an aver-
age price of 24 dollars per tonne. This 
itself shOWS how the STC by ent~ring 
into the export market has been able 
10 get a better price fOr Qur com-
moditie&. 

The other items in which the STC 
has now entered the export market 
includes the footwear. Some Members 
here pointed out that the STC W3S 

making huge profits. It is not that. 
What the STC has done is that it has 
organised small cooperatives and it is 
taking the supplies from small in-
digenou3 manufacturers and then it is 
creating an expOrt market for them. It 
is not that the STC is coming as a mid-
dle-man in between and taking the 
profits at the COSt of the producers. 
The fact remains that we would not 
have been able to sell these thing! 
and that It is because of the etlorts of 
'the STC that the figure of exports of 
about 7 m '!lion in 1956-57 h'as come 
now to about 54 million in 1967-68. 
This shows a tremendous increase. 
'The benefits of this spectacular rise In 
exports, aggregatinJ;( to about Rs. 22 
~rora o·.·er the last 11 years. have gone 
1llmost entirelv to the small-scale ~ee
tor of the industry. What the STC has 
done In this foot-wear trade is that 
they have tapped new marke~ rond 
108 (Ai) LSD-I0. 

they have also been able to leU new 
Pl'oducts and to have diversification 
of foot-ware. Now, we are selling 
cow~i Bhoes to USA and to Canada 
and there is a possibility of sellina 
our footware to other develo~d 
countries of the world. 

CoDrin.g to the expOrt 'of knitwear, 
in this also, in the year 1962-Il3, the 
exports of these items etlected by the 
Corporation amounted to about; Rs. 1.2 
crores and it increased to about Rs. 3.5 
crore in 1966-67. It will now come to 
about Rs. 3.75 crores. The CorpOra-
tion is now expected to touch a figure 
of Rs. 20 crores in this footware. By 
this trading by tlle Corporation, it hal 
eliminated in a big way undercutting 
by our own private industrial people 
here because small-scale industry peO-
ple are not in a position to export in 
bulk and in whatever quantities they 
were previously exporting, they were 
undercutting each other and we were 
having lesser foreign exchange reali-
sations. By getting all these people 
together, by the STC coming as a 
saviour and as a big trader, \I has 
been able to get all the products frO'll 
the small-scale sector of the industl'7' 
and market them in the foreign 
markets of the world :o>nd to earn 
much needed foreign exchange for the 
country. (Interruption). 

I am not trying to draw a very rORY 
picture of the STC as my hon. friend, 
possibly, is trying to form from- what 
I have been saying. I am grateful to 
him. But the facts arc there. One 
cannot ignore the facts. It is nO use 
closing eyes and having an ostrich-like 
attitude about that, saying, the STC 
is doing nothing, everythinr is bad 
in the STC and all that. Of COUl'se, 
I can admit that the Corporation Is 
being run by human beings and ,hey 
are not infallible. They are likely to 
make mistakes. How is one to learDT 
One ha~ to learn by mistake •. We have 
been learning and we have becolme 
much wiser. 

About other expOrts. the moat im-
portant i~ that of Hum'an Hair. This 
was a new line for the Corporation 
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becaU8e it is the privMe iadiviQloIals 
who were previously exportilll Human 
Hair ami were 1U'IdereuUmg eaoll other 
and gettint a very low price. Prior 
to the entry of the COI1lOration in this 
field, the export from this country of 
Human Hair was in the re,ion of 37,000 
kgs. and the unit value of these ex-
ports was in the region of Rs. 80 per 

kg. By its efforts, the CorporatiOn has 
been able' to push up the total o:!x-
port~ to 72.,000 kgs. of the value of 
Rs. 1 crore. It is be~ause of the efforts 
of the STC that 1 kg. of Human Hair 
III gt:tting as much that of 1 kg. of 
lilver hair. 

SHR! PILOO MODY: I hope the 
Government is not thinking of r·a-
tionalising Human Hair. 

SHRI MOHD. SHAFI QURESHI: 
After listening to Mr. Plloo Mody, I 
would like to nationalise human 
flesh .... (Inte71ruptions). 

We must see the other funcl.io~s of 
the STC. The STC has been expol'L-
ing now fruit to different countries, 

and now it has taken over the export 
of banan~. The Corporation's efforts 
have also made it possible to initiate 

export Of fruit juice to East European 
countries, and in 1967-68, fruit juice 

worth about Rs. 14 lakhs was ~xported 
to these countries. So, you can """ 
how diversified the trade has become 
with the entry of STC jnto the tracle. 

The other aspect of the STC is the 
imports by the STC. Mr. Birla was 
just now telling us that nylon yarn 
which the STC has been importln~ hilS 

been selling at 200 p"r cent profit, It 
is a very gentlemanly admission on 
hi~ part becaUSe Nirlons and other 
J.K. industries are selling this nylon 
yarn at Rs. 2 higher than the price 
which has ·been fixed .bv the STC; na-
turally, they are making mOre thsn 
300 per cent profit on It ...• 

SHRI M. AMERSEY (Banaskan-
tha): They have an excise duty to 
pay, which the imported yarn does 
not pay. 

smu MOHD. SHAFl QURESHI: I 
wish a person like Mr. Manubhai 
would not be so icnorant. They 8re 
getting caprolectan, the raw material 

fot nylon. There is no excise duty on 
caprolectan, while the STC has 
to pay customs and excise duties on 
nylon yarn. They are getting the raw 
material for nylon yarn. What is my 
hon. friend talking? They have not 
to pay customs duty on that; even if 
it is there, it is at a much lower rate. 
They were making more than 700 per 
cent profit. That is why the STC has; 
entered into the ma-rket. 

r;f( ~ Wr~ : ( I{,h) ;qT'1' ~"1"'fi't 

~wm ~"i ~ ~ 'l;l'i~ ~ m'1' ~r 
~R: -q-Y I ~?i' ;~. i'!1~r 'IlT m'1''1>T 
~iG 'li"T ;;iH, ~ 1ft ;qTq 'HTmii 
~,. qfj-:ft 1'1HiT ~rcT 'f.'T'i t. ? 

>.it 1!~ ~~. f(~fr : ~'i1T.f.'r 
~fc;f <if ~;-"T ;qT~" '1'g 'If ~ fo.: ~r 
sic '!i"i{ "!Tor 11 r,~i ~ : 

It is our effort to see that whatever 
nylon yarn we bring into STC is made 
available. If we depress the price of 
the nylon yarn at this time, all the 
industries will have to close down anJ 
go lock. ,to:k and barrel. What about 
u"employment problem then? At that 
time. Mr. M'J.dhu L'maye will come 
and ask. "What about the labour 
for~e? Wh~t about the poor people?" 

~ 1fIT ft;rq-~ : <i~ ;:i j ~~ ~T tr I 
~:r ~'fii:r.Jr .. rr;;r ~ \~ ~ I 

SHRI MOHD. SHAFI QURESHI: 
Not only of the labour, but of Ule 
management, of the consumer inQuB-
tries as a whole. This is what I say. 
By entering the import market, the 
STC has aone a very good service to 
this country. I would quote a lew 
examples. This country was importing 

newsprint and still is importing neW5-
print. It was done by private parties_ 
Prior to these arrangements, indivi-
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dual Indian newspapers were import-
ing standard newsprint at an :Iverage 
price of 20& dollars per metric tonnej 
this was in the year 1960-61. With 
the entry of the STC into the import 
market, the price has come down to 
145 dollars per metric tonne, a dec-
rease of about 55 dollars per metric 
tonne. This achievement goes to the 
STC. If we had left this trade to a 
few unscrupulous traders within the 
country, then possibly the price would 
have been much higher. It was be-
caUSe of the entry of the STC into 
the import market that we have been 
able to bring down the prices. 

The .ame thing bappened with 
photographic goods, vegetable oils, 
sulphur and rock phosphate, mercury 
and other Items. I do not want to 
rake much time on this because I 
have to cover two or three importllnt 
matters. 

Mr. Vasudevan Nair talked about 
rubber, cashew, coir and marine pro-
ducts. I quite appreciate whatever 
sentiments he has expressed. My 
friend wants to see a gold mine in the 
Arabian Sea: I wish he had seen it 
nearer home on the shores of Kerala 
where tholl~ands and thousands of 
coir workers and marin .. workers are 
livin~ in rags. It is not our fault. if 
R coir worker is getting only this 
much. I thiT'k. thi. is the only Ststl! 
in the whole of India where the 
wOrkE'rs are the lowest paid. Out of 
7 lakh workers who are in the coir 
iniustry. more thnn 4 lakhs a r(, 
wom .. n. ~nd an Average worker i, 
/1:etting 70 pai,e for n work-day of 
nine hours. Is it the fault of the 
rontr'll Government? There is tile 
Minimum Wages Act. Why does Mr. 
Vasudevan Nair not see' that the 
~tqte implements that Act therE'. In-
stead of seeing a gold mine in the 
Arllbian Se.... h,. can see real gold 
which is gl!ttering there. 

Sa far as rubber is concerned, the 
hon. M .. mber said that we are impurt-
Ing rubber in order to benefit some 
big industrialists here. If he cares to 
read the figures in this report he would 

have known the correct poeition. )'rom 
1963 onwards the production of rubber 

has beet! soin, 'up u ax.o the COll-
sumption. &t the gap between con-
sumption and production is not filled. 
That is why we had to import rubber 
in 1963-64. All apinst the CODIumption 
of 61,155 thousand tonnea the produc-
tiOn was 37.487 thousand tonnes. We 
had to !m·port 20 thousand tonne!. In 
1964 the same was the position. I will 
give the latest figures. The produc-

tion in 1967-68 will be of the ordet· of 
57.684 thousand tonnes. While con-
sumption would be 61.254 thousar.d 
tOMes saying that the price of rub~er 
would remain depressed till GOvern-
ment stopped import of rubber is not 
correct. Whatever imports were to be 
made and whatever had come to the 
industry had been staggered over long 
periods So that the indigenous rubber 
price does not get depressed. I would 
like to make it clear to the hon. Mem-
ber from Kerala that high price will 
destroy the rubber industry in Kerala. 
There are certain old plantations and 
nobody will be replacing these and 
they will continue with them, affecting 
the rubber indu~trv and new plant!l-
tions. Nor is depressed price sO good 
for the the rubber industry. So gome-
thin/( betwee'l th .. hi/(h price and W1'Y 
low .,rlce i~ inevitabl .. "nd .ome reo-
sonoblo Tirice for rubber has to be 
flxod. for tho DromotiOn of rubber in-
dustrv i'l Kerala whicll will benefit 
11,,, grow"r. 11, .. manufacturer and the 
ultimate consumer. 

Government cannot take an isolat.ed 
view. Thev cannot think in terms of 
grower .only, they have to think of 
consumers' ·pr .. ferences also. So far 
as rubber production is concerned, the 
grower must get his due, the manu-
facturer must get reasonable rates and 
the end-prodUct, whatever is manu-
factured. has to be given to the con-
sumer at reasonable rates. 

So far as cashews are concerned, 
Sir, we are nOt hiding the fact that 
we are importine: more th~n 60 per 
cent of raw cashews. What is the 
panacea for all this? It is not that we 
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can overnight, by some magic wand, 
produce all the cashew that 'we re-
quire. What is required is a sustained 
and deternUned effort to see that we 
grow more cashews in this country 
itself. The countries from which we 
were importing these raw .:ashews 
have now become independent and 
they have also realised that it is better 
not to send raw materials out but 
to send finished and semi-fi;nished 
commodities out of the country. We 
should bear this in mind and keeping 
this in mind, we should realise that 
the panacea for the ills of the cashew 
industry is more production, more 
plantation; and for that purpose we 
require the assistance and the co-opt:-
ration of all sectors concerned, whe-
ther it is the state Governments, or 
Central Government or leaders of 
political parties, because it is a human 
problem. 

So far as marine production is con-
cerned, a reference was made that we 
require some addition to the fleet of 
trawlers. The position is that we have 
tried to help this industry quite 
a lot. Hon. Members would ~ee that 
Government has realised that for deep 
sea fishing trawlers are very necessary. 
The more catch they have the more 
exportable surplus they can have in 
their hands. And for this the Com-
merce Ministry has agreed to release, 
number of trawlers which will be im-
ported. 

SHRI VASUDEVAN NAIR: Have 
you gat complaints from the exporters 
of sea food industry that you are im-
porting these trawll'rs threugh a !(,W 

other exporters who are not connected 
'With this industry at all? 

SHRI MOHD. sHAFt QURESHI: 
They will be distributed to all the 
persons who are engaged in this trade. 
There is no question of giving it to 
somebody else. The Ministry would 
see to it that whatever Imports are 
made for the benefit of the marine in-
dustry are given to this particular in-
dustry and to nO other industry. 

About the colr industry, SIr, 1 wa. 
there for four days and I had the 

privilege of havin, Mr. Gopalan, Mr •. 
Gopalan and Mr. Sreekantan Nair with 
me. But the basic fact remains that 

the coir industry has to be developed 
within the State also. What is hap-
pening is: the hessian which is the 
basic raw material for it has to bl! 
retted in water [or six months. This 
retting capacity is not there for the 
poor coir growers. And this is ex-
ploited by the big money-bags there. 
I would, tnerefore, request that t:1e 
Government of Kerala should create 
a buffer stock and also create the ret-
ting facilities and release it at a rea-
sonable price to the spinners at a latl!T 
stage. This is tor the State Govern-
ment to dO. So far a9 we are concern-
ed, our job is to see that the export 
of yarn and exporb of coir products 
go up. The ~vernment recently 
have reduced the duties to see that 
the effects of devaluation of the pound 
are not felt by this industry and the 
manufacturers ot the coir and that t.he 
yarn .,tarts moving as usual. T dO not 
think there is any other point. The 
other points will be covered by the 
Minister. 

SHRI S. KANDAPPAN (Mettur): 
What about handloom? 

SHRI MOHD. SHAFI QURESHI: 
Yes, the hon. Member, Mr. Kandap-
pan, mentioned about the handloom 
industry facing a crisis. Wt!' 
very well realise that this is 
one of the industries, one of the 
largest cottage industries which !(ives 
vocational employment tn tho'.lsands 
and thousands of people and ·,t is the 
job of the Government to see t"at the 
handlooms do not suffer in "ny way. 
But the basic fact remains th'3t at this 
time there is a .glut in the hand'nom 
market and it is our endeavour to see 
that the handlooms start moving ou~ 
and the exports of handlooms go up. 
For this the Government has tnken up 
certain measures. Recently, the fOUl' 
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Chief Ministers of the Southern States 
met to review the whole situation and 
certain decisions were taken there and 
they are Wlder the consideration of 
the Goverrunent and I can assure the 
hon. Member, Mr. Kandappan, that 
every effort will be made by the Gov-
ernment to see that the hand loom in-
dustry does n"Ot suffer in any way. 

SHRI S. KANDAPPAN: would 
like the hon. Minister to answer the 
two points that I have made. 

One is: keeping in view the consu-
mer tastes in the countries to which 
we are exporting our fabrics and to 
see that the modern design should be 
carried to the industry, there must be 
some machinery to see that our hand-
loom industTy is modernised so that 
they could compete in the world mar-
ket. My other suggestion was that the 
Government should see to it that the 
yarn prices do not go beyond the 
reach of the handloom weaver, by 
building a 'buffer stock Or by some 
other method. 

11ft Ofo uo mt ('iTf,'J;<:) : f~;;r 
f'f\",," 'fT<: 5fi7:fi it;ft«. fl:!f~ cr." ;fo~; 
gt~ ? 

SHRI.MOHD. SHAFI QURESHI: 
Madras, Kerala, Andhra and Mysore. 

So far as the question or o:!xports is 
concerned, as my han. friend knows, 
we suffered very badly so far as 
Bleed'ing Madras was concerned. 
What happened in that particular fab-
ric was that there was over-zealous-
ness on the part of exporters, there 
was "Overstocking in the United States, 
there were imitations made by those 
countries and there were other coun-
tries which had also entered the mar-
ket and they had imitated this parti-
cular fabric. The result was very dis-
astrous. From an export figure of 
RB. 10 crores, the earnings from this 
particular fabric have gone down to 
RB. 7 or 8 crores. We h:lVe learnt 
a bitter lesson. 

The other p"Oint the hon. Member 
has made that in order to compete in 
the world market and for the benefit 
of handloom weavers, the modern de-
signs shOUld be carried to the indus-
try, will be kept in mind. 

Another point the hon. Member 
made was that of shifting the All India 
Handloom Board 1"0 M'3.dras. Sir, the 
All India Handloom Board is an advi-
sory body with no secretariat of its 
own. The Text1le Commissioner is its 
Chainnan and the Addl. Textile Cllm-
missioner is the Vice-Chairman and 
the Director in -the Textile Commis-
sioner's office is the Secretary "Of the 
Board. This exphins why we are 
having this Board in Bombay. There 
is no other reason for this. If the 
Handloom Board had a separate sec-
retariat, one can understand shifting 
it to Madras. 

So 1'3r as the supply of yarn to the 
handloom sector is concerned, that is 
under Government's review. I think 
the hon. Members would know within 
a week's time the definite, positive 
steps the Government are ~oing to 
take to see that yarn is available to 
the handloom sector at reasonable 
rates. 

Mr. CHAIRMAN: Now, Shri SurCll-
dranath Dw'ivedy. He should con-
clude in nine minutes, bec"3us~ hjs 
party has already exha usted must or 
the time allotted to it. 

SHRt SURENDRANATHD~VEDY 
(Kendrapara): I am conscious at the 

brief time at my disposal and I shall 
confine my remarks to the cut motion 
that I have tabled. That is in l"egard 
to the jute industry and the pnce ot 
raw jute with which this M'inistry is 
primarily concerned. 

Aiter devaluation it was expected 
that our elC)port earnings would ,0 up. 
But it is a matter of regret that S"O tar 
as the jute export is concerned, which 
was one of the largest export-earners 
for us, it has been admitted that in 
1966-67, the earnings have fallen down 
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by 49.7 million dollars 88 compared to 
1965-66. There 'is no assurance that it 
will go up in the coming year. Al-
though it has been admitted that in 
the latter half of 1967-68, there are 
indications of improvement, I feel thoat 
they are not such as would encourage 

a very optimisti.c view Of the imme-
diate future. Why should that be so? 
I do not think the Ministry has ex-
plained this position anywhere. 

Of course, the Ministry has pointed 
out certain difficulties due to compe-
tition from other countries, non-
availability of raw jute etc. But we 
fuld that very little effort hoas been 
made to .get over these difficlllti~s and 
to remove them. The industry com-
plains that there is no margin left for 
them. I do not know how far it is 
true. We find that the jute manufac-
turers and the jute industrialists al-
most monopolise the entire thing beg-
tnning from raw jute, the cultivation 
Of jute and the market'ing outside. 
Since this is oan important industry 
which brings the largest foreign ex-
change for us, the Ministry should 
have a comprehensive plan "ight from 
the beginning. Take, for instance, raw 
jute. 

I read in some paper that the All 
India Jute Manufacturers' Association 
would like to have a buffer stock. 
The Ministry hoas agreed for a buffer 
stock, but they point out that the en-
tire production of jute is not likely 
to go beyOnd 7.6 million bales of jute, 
but their requirements so far as inter-
nal consumption and the otherleces-
llitiea including thl:l6e of the ind ustry 
lire concerned may ·be slightly more 
than what is being produced at the 
present moment, and, therefore, the 
industrialists want that our cnuntry 
should import raw jute from Thail'3nd. 
I am glad to observe in the report that 
Government are going to stop this im-
POrt and they have cancelled the open 
general licence. I hope they will stick 

to that JlCllicy. 

&, far as nnport is concerned, I do 
not want to go into the details tor 
want of time, but it is known to every-
body what sort of bloackmarketing and 
other nefarious practices are ~oing on 
so far a~ the import of jute from Thai-
land is C\Jncerned. 

So far as the jute mill industry is 
concerned, I would like to know whe-
ther Government have made :my re-
view in th'ls regard and whether they 
have gone into this question thorough-
ly and they Gre in a position to tell 
us whether really this industry has a 
case. Why are they losing? As you 
know, this industry is concentrated 
in some places, whatever may be the 
reaS\Jns for that. They exploit the 
labour because the labour wage board 
reports oare never implemented, and 
at the same time they have almost 
·been given the monopoly to purchase 
raw jute. They purchase at the cost 
of the agriculturists. The Minister 
may come forward and say that 'we 
have recently taken measures to give 
price support; it was Rs. 35 previouslY, 
now we are giving Rs. 40'. But Rs. 40 
where? At Calcutta. I had asked a 
question to which the reply came that 
the S'DC is purchasing, there is nO 
paucity of funds. But figures disclose 
that actually not even one-tenth of the 
entire jute product'lon is purchased by 
S'DC. It buys through the co-opera-
tive marketing societies that exist in 
different Stoates. I do not know whe-
ther these societies have the requisite 
machinery to do it. But whatever it 
is, the price for raw jute of Rs. 40 is 
fixed at Calcutta. It ~s alS\) admitted 
that if the jute grower has to sell in 
other centres than Calcutta, he gets a 
much lesser price, sometimes Rs. 25, 
Rs. 20, like that. I am not t'3lking of 
mesta; I know It would tatch a much 
lower price. But quality jute never 
g,ets a good price. The middlemen 
who pUl\Chase this jute trom the grow-
ers at a lower price make much profit 
out of it. If only a fraction is pur-
chased .by STC, what is the good? If 
you want to give a urdform price, 
price support, then it must be 'llvail-
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able to jute growers wherever they 
are. They JDWIt be 88IIured tUt tILe 
S1'C would purchue the jute, whether 
through merchants or other agency, at 
least Rs. 40. 

I ask why, in view ot the importance 
of this industry, does the STC nut 
take over the entire purchase of jute? 
It may appoint merchants as agents, 
after fixing the price. Then the agri-
culturists would be '3ssured that a 
minimum price would be available to 
them. Because as has ,been observed, 
the production of jute varies from 
year to year, and that is very much 
related to the price. If the price falls, 
immediately the jute grower also 
leaves production. It happens every 
year. So in order to get over this 
difficulty and attain self-sufficiency, I 
think the time has corne when' STC 
:should enter the market in a big way 
and purchoase dIrectly through govern-
ment or other agencies from the grow-
ers. 

Coming to the question of th~ mills, 
the jute industr;y is concentrated in a 
·few places. There are 10 in West 
Bengal, 4 in Madras, 3 in Bihar, 3 in 
UP and one in Madhya Pradesh. You 
will find that Madras 'lind MP practi-
cally do not grow jute. The jute 
growing is mainly concentrated 'in 
West Bengal, Bihar, Assam, Orissa, UP 
and Tripura. 

What do we find? The require-
ments of West Bengal jute mills are 
much more than the production in that 
Stoate. So they have to get jute from 
other places. For their benefit only, 
the price is fixed at Calcutta. There 
are several other reasons for it. As 
has been pointed out, four or five mills 
were to be closed down beca1Jse of 
various difficulties. This is because 
they are concentrated at one or two 
places and other pl-3.ces are completely 
19m1red. I know my time is up and 
that is wby I do not want to refer to 
other points. Repeated efforts were 
made by the jute gowers in Orissa to 
set u,p a jute mill there. In V.P., M.P. 
and even Madras there are jute mills. 

The production Of jute 111 V.P. !II less 
than half of what is produced ill Oriua 
anq. even· q\l8litativelyOrissa jute iI 
better and the production in ~issa is 
sufficient to teed two mills. I luroW 
it for a fact that in 1965 the Govern-
ment of Orissa forwarded a proposal 
for setting up a co-operative jute mill 
and provide money in the Fourth Pl3n 
but a licence was not given and the 
Government was 'aSked not to proceed 
with the matter. The present Gov-
ernment has not sent them any fresh 
proposal. I want to know why the 
Orissa proposal was not accepted by 
the Government Of India. No capital-
ist is going to set up an industry 
there. The jute growers themselves 
are prepared to finaoce the project. 
The l'3rge bulk of jute labourers in 
Calcutta corne from Orissa, I do not, 
therefore, think there will be any 
Jack of trained technicians to run a 
jute mill. Paradip port is there for 
e~ort purposes. Dr pennission is 
given to start a jute mill, it ~i11 faci-
litate industrialisation of the State \3nd 
at the same t'ime the grower will get 
a better price. If the STC does not 
corne into the field, they can go to the 
door Of the mill straight and seli It 
there. Where there is no jute produc-
tion, they have given a Iicen.ce but 
they have not g~ven a licence to Orissa 
where jute is produced. I have given 
a cut motion to press this point. Gov-
ernment sh'Ould now I3.t least grant the 
licence for sett'ng up a co-operative 
j ute mill in Orissa. 

SHRI P. GOPALAN (Tellicherry): 
The commerce ministry has tried to 
paint '<I rosy picture of the recent 
trends in our foreign trade in its re-
port by sayine that our export trade 
has exhibited buoyancy during 1987. 

15.40 HRS. 

[MR. DEPuTY-SPEAXER in the Chair] 

Certain figures are given to substan-
tiate to their cue. There ill II JUllle-
ry with figures perhaps with • view 
to cOlICeal the real c:riIis in operation 
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and hoodwink the people. It is 
.boWn that there is a sizable decline 
in trade deficit in 1967 to the tune of 
110 million US doUars. But the sam" 
figures show that the trade deficit in 
terms of rupees had gone up from 
Rs. 667.26 crores in 1966 to Rs. 751.9 
crores in 1967. Acoording to the Re-
serve Bank figures the balance of 
trade deficit for December alone is 
Rs. 56.8 crores. This shows that there 
is a gap Of Rs. 808 crores during the 
loast 12 months. This has been des-
cribed as buoyancy in eltPort trade. 
Even granting that there is a nom1nal 
increase in export trade, does it mean 
that it is a permanent phenomenon or 
a temporary phenomenon? At what 
cost was this nominal increase in ex-
port trade brought about? You are 
giving concessions in rail way freights 
and, so many other concessions in the 
name Of export promotion. Even 
after substantial sums of money from 
the public exchequer had been lost to 
these people, there has been a nominal 
increase in our export trade. It has 
added to the misery of the common 
people of our country. What type of 
export promotion councils you are 
haiflng? They are dominated by 
smugglers and racketeers and people 
of that sort. By these promotion 
councils they want to promote their 
own interest instead Of promoting the 
interests of this country. Where is the 
sign of buoyancy? I take this as a 
word of a consolation to a dying 
patient by a doctor who is treating 
him. It is in the knowledge of all 
that the ·balance of trade gap has 
reached such dangerous proportion 
that the entire eoonomy is being 
threatened. According to the figures 
given by the Reserve Bank, the 
balance of trade deficit has been wid-
ening year 'after year: 

1961-62 
1962-63 
1963-64 
1964-65 
1965-66 
1966-67 

Rs. 431 crores. 
Rs. 446 
Rs. 429 
Rs. 532 
Rs. 603 
Rs. 844 

This gives c'ear picture of the .orro\\,-

ful plight of our economy which is in--
separably intertwined with the worla 
capitalist market. 

Let us examine now the basic-
reasons for the increase in the bahnce-
of payments deficit. A major part of' 
our export trade ~s with capitalist 
countries of the West. The price of' 
commodities that we export to these-
countries has been coming down year' 
after year while the price of commo-
dities that we import from them had 
heen gradually going up. The table-
given by the Commerce Ministry on 
page 139 of the report shows the dec--
line in prices. The price of carpet 
backing cloth had gone down between 
1966 and 1967 from 657 to 611 US 
dollars. Sacking cloth has gone down 
from 422 to 297, of cashew kernels 
from 1238 to 1101, of pepper from 847 
to 709 and of cardamoms frOm 7310 to-
6299. 

I will now give certain other fig.ures 
to show how we are looted by the 
advanced countries. In 1951, the price 
Of burlap jute cloth was 27.22 US dol- ' 
lars for 100 yards. By 1966, it gra-
dU3lly came down to 14 dollars for 
100 yards. In 1951, coffee was sold at 
48 dollars per 100 lbs. In 1966 it came 
down to 34 dollars per 100 Ibs. Rub-
ber was sold '3t 54 dollars per 100-
pounds in 1951. In 1966 it came down 
to 35 dollars. The price of coconut oil 
was 18 dollars per 100 Ibs ln 1951. In 
1966 it came down to 13 dollars. This 
is the secret why our trade deficit has 
reached such a dangerous proportion. 

Here, we have to take up the ques-
tion Of nur trade relations with the so-
called developed countries, especially 
the capitalist countries. It has been 
calculated that in the year 1966 alone, 
the entire developing countries in the 
world had '3 loss of seven billion dol-
lars bE!(:ause of unfavourable terms of 
trade. If the total loss fOr the deve-
loping count~jes from 1951 to 1966 
Is taken into account, it comes to 
about 63 billion dollars, that is, Rs. 
47,250 crores., This is more than. 
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twice the n-ational income of our 
country at the current pmes. 

As far 811 India 11 concerned, bet-
ween 1951 and 1966, our terms of 
trade have become 16. per cent more 
unfavourable to our country. This is 
the way in which the developed coun-
tries are helping the developing coun-
tries. In this connection, l would like 
to quote Mr. Jose Maglhaes Pinro, the 
leader Of the Brazilian delegation to 
the UNCT AD II. 

He said: 

"In the present situation the 
poor countries are contributing 
to the accumulation of wealth in 
the industrialised nations through 
trade. Resources are transferred 
from the underdeveloped m the 
developed, from the poor to the 
rich, like a blood transfusi'On in 
reverse, from the weak to the 
strong." 

He goes on to say: 

"If Brazilian exports in 1967 
were valued at 1953 price-levels, 
our revenue in terms of foreign 
exchange would h:lve amounted to 
2.5 billion dollars, or 800 million 
dollars more than what we actual-
ly received. Accordingly, it fol-
lows that In the period from 1954 
to J 966, Brazil lost the equivalent 
of five billi'On dollars, a sum th3t 
exceeds all forms of foreign 'assist-
ance during the same time span." 

In the case of our country also, we 
are allowing this blood transfusion in 
reverse to be operated, even thou,h 
our entire economy is on the death-
:led. We kn'Ow that more than 80 per 
cent "f the total export trade in the 
world " controlled by the so-called 
developed Cl:~ :ries of the world. 
They do not want '." give.any conces-
sions and they do not want to give up 
their privileged pOsition that they are 
enjoying. 'at present. That is the rea-
Bon why UNCTAD II has failed to 
achieve any substantial results. 

Now Jet me come to the question of 
domestic trade. Our domestic tradp. 

has fallen down and our domestic' 
msrket has shrunk. The result of' 
this is that the rate Of rise in indus-
trial production has gradually fallen. 
down. In 1963, our industrial pro-
duction increased by 9.4 per cent than. 
the previous year_ In 1964, it increas-
ed by only 6.3 per cent. In 1965, by 
5.6 per cent, and in 1966. by 2.6 per 
cent. In 1967, it increased only by-
1.4 per cent. This is what Mr. Dinesh 
Singh calls the buoyancy in trade, and-
here we see that our entire economy 
is suffering from various crises. The· 
textile industry is in a crisis, the hand-
loom industry in. Kerala is facing a 
serious crisis, an unprecedented crisis. 
I do not want to go into all these de-
tails, but I would just like to mention· 
something about the State Trading 
Corporation's functioning. 

The State Trading Corporation has' 
been rightly termed as slow trading 
corporati'On. Trade in the hands ot 
this State Trading. COI1>oration is mov-
ing very slow. Moreover, it is facinl 
a stift' competition at the hands of 
the priV'3te trading agencies. There-
fore, the only remedy is nationalisa-
tion Of import and export trade. 

Lastly, I W'Ould like to say some-
thing about the UNCTAD II Confer-
ence which was recently held. Yes-
terday, when Mr. Dinesh Singh was' 
speaking-. about the role that India has 
pbyed, he said that India has played 
a glorious role in the UNCTAD Con-
ference. What has he en the achieve-
ment Of this conference? What has 
been the role of India? India was 
cringing before the capitalist countries 
for crumbs. What was the result of 
this conference'! Nothing substantial 
came out of it. The developed coun-
tries, 01' the capitalist countries in the 
world especially. threw some crumbs 
and you have had to cringe for conces-
sions with a begging bowl in your 
hands, and that is the result 'Of l"is 
UNCTAD Conference. At least you 
have been left in the lurch by those 
godfathers upon whom you pinned 
your hope for the development of our 
economy. 
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I have no hope th'at this Govern-

ment wilJ depart from the policies you 
.are following, nor can y\)u do so. The 
reason is very clear. Your economy 
is closely intertwined with the world 
capitalist economy, which itself has 

,entered the stage of moribund cap1-
talism. The devoaluation of the pound 
sterling and the serious dollar crisis 
have shattered the myth of stability 
~f capitalist economy. All the capi-
talist countries in the world expres-

csed concern at the sink'ing of the dol-
lar except 'One. And that, is India. 
Our Finance Minister said, he was 
not at all perturbed by the dollar cri-
sis. Why should you be concerned 

'about it when y\)ur whole economy 
is tied to the us e~onomy and you 
are surrendering one by one the great 
posts of Independence and economic 
freedom to the imperhlist countries 
in this world? 

MR. DEPUTY-SPEAKER: He 
should conclude now. 

SHRI P. GOPALAN: Yes, Sir. In 
Asia, there is a country which has 
build up an independent and p'Ower-
ful economy without depending upon 
any powers. That is China. You 
may disagree with the political system 
there. You may h:ave some boun-
dary dispute with that country. 'but 
the fact remains that China has built 
up withln 19 years of independence 
a powerful economy and has provided 
'lI good future and prosper'Ous life for 
the 750 million people of that coun-
try. This is an example of the bene-
fits of following an independent eco-
nomy, but you have fa'iled and you 
have not been able to build an inde-
pendent economy. 

15.52 HIls. 

STATEMENT RE: TELECOMMUNI-
CATION SERVICES BETWEEN 

INDIA AND PAKISTAN 

THE MINISTER OF 'PARLIAMEN-
"TARY AFFAIRS AND COMMUNI-
>CATlOXS (DR. RAM SUBBAG 

SINGH): A meeting of the reprelll!n-
tat~es of the Tele-communication 
Administrations of India and Pakistan 
was held at New Delhi from March 
30 to April 2, 1968. 

The Indian Team was led by Mr. L. 
C. Jain, Chairman, P & T Board and 
the PakIstan Team was led ,by Mr. 
Mir Mohammad Hussain, Director-
General, Telegraph and Telephone. 

The two Teams reviewed the W'Ork-
ing of the telecommunication services 
in the light of the Agreement signed 
at Karachi on October 11, 1967. It 
W3S observed that there was steady 
improvement in the services between 
the two countries after these were 
fully restored on November I, 1967. 
The meet1ng discussed measures to 
be taken for further improvement in 
these services. In this regard 
various measures were agreed upon. 
B'Oth the Administrations agreed to 
instal improved equipment in their 
respective countries on the three 
major routes, namely, L-ahore-Amrit-
sar-New DelhI, Calcutta-Dacca and 
Karachi-Jodhpur-Bombay. It is hop-
ed to complete these improvements 
by the middle of May, 1968. 

The two Te-ams examined the Pat-
tern of traffic between the two coun-
tries and it was felt that, to ensure 
free flow of traffic between 
the two countries, accounting 
procedures could be conveniently 
simplified to the mutual benefit of both 
the countries. Aftf!lf discussions it was 
agreed that for terminal traffic ex-
changed ,between the two countries, 
there rnay be nO sharing of revenuell. 
This arrangement will be effective for 
all traffic between the two countris 
from ~ovember I, 1967. 

It was also aereed that the telegraph 
and telephone rates fOr traftlc' from 
one country to the other may be 
streamlined and these should be com-
parable in the two directions. The 


